
NOTES OF THE REGISTRY 

C., 

ORDERS OF THE TRIBUNAL 

inter_se sLnior:Lty/ e:c-riences etc. of such 

-f the substitute anplicants, should also be 

t ak en not e of. 

rjc 	15 dispOsed Ut as aDOVe. No costs. 

—— 
iei:ip. (Ju:IcIzL) 

in viCW si UisuOsl of the 	N.z.370/02 

is d:LaDosec of accordingly. 

Copies of this order be sent to Respondents 

0t the cost DL te Applicant. Advocate for the 

Ugnilcant underekes to file the required postages 

dv 3.5.2002 for transmission of conies of the  
I 

Order. On furnishing the required pOStageS, free 

COIS D  the order b qranted to both sides. 

IIAL) 
0RER DT. 7.. 5.. 2002. 

postal requ1sies stated to have been 

fi I. e1 in cou rs e of the day. Registry to yen fy, 

accept and take stepS Applicant is given 

liberty to file applicaticnz within seven 

days.Advocate for the A ppLicant states that 

the applicant could not know the order dt. 

1.5. 2002;  for which he has not yet 

his applicatiofl,In this connection, he has 

also filed a.\MA No.396/2002. Liberty is f.irther 

granted to the applicant to file thcif 

application' within seven days from today.I 

the event such an application is fi lel within 

seven days from today, the Respondents shall 

accept the same and entertain the candidature 

of the Applicant. MA No.396/ 2002 is accordingly 

disposed of. 
(3udi cial) 


